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(Arising out of Order-in-Appeal No. BEL-EXCUS-000-APP-MSC-206-2018-
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Final Order No. 20804 / 2020

Date of Hearing: 28/10/2020
Date of Decision: 28/10/2020



Service Tax Appeal No. 21804 of 2018

Per : Bench

Learned counsel for the appellants submits that appellants have
availed the Sabka Vishwas (Legacy Dispute Resolution) Scheme,
2019, which has been accepted by the Department and Discharge
Certificate has also been issued by the Designated Committee, which
has also been produced on record. In view of the Discharge
Certificate, the present appeal is dismissed as deemed to have been

withdrawn.

(Operative portion of the Order was pronounced
in Open Court on 28/10/2020)
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